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Date f,‘le '
\'S
18.7.20032 Present
{
i

VN s

: The Hon'ble Mr, Justlée‘u N,
Chowdhury, Vice-Cha 1rman.

“The Hon'ble Mr., N.Ds Dayal,
Administrative Member.

| Heard Mr. A.K. Roy, learned counsel
! for the applicant. |
§ The application is admitted. Gall

’ for the records.

Issue notice to show cause as to

: why interim order as prayed for shall not
- be granted., Returnable by four weeks.

e SRR e

R e S et S e,

A S S U

Member

List on 19,8,2003 for orders.,

(Mf
Vice=Chairman
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K

19.6.2008 Present : The Hon'ble Sri K.V. Praha-
ladan,
Administrative meber.

List again on 26.8,2003 for
) orders.

K)@w\w

‘Member - - 0
mb
| 28.8.03 Reayer hxx hmsn mEds oiXb¥KXl ¥
J\‘ Ko . .
0- \"’\““"2“ %“‘”‘“ weemd Service is completed., List the

matter again after four weeks. In the

s e meantinme, the respondents may file
«4‘25%2”*~’izyﬂh written statement within two weekse
:?\0 v

CQ?{< List on 23.9.03 for orderse

N e L\
Member Vice-Chairman
-~ : ilm
( 23,9.2003 On the ﬁnayer made by Mr.M.K.Mazum=
dar, learned counsel for the respondents,
respondents are allowed four weeks time to
file written statement.
: List on 23.10.2003 for further order
\ SAE=%.
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) - 26.12.2003 present : The Hon'ble Mr. Justice B.
| Panigrahi, vice-Chairman.

‘ The Hon'ble Mr-.K;V. Prahladam
- | Member (a). ‘

) - Time for filing written statement
' be extended for three weeks more. Let
the written statement be positively
filed within three weeks. Rejoinder, if
any, be filed within two weeks after
service of copy on the applicant's
counsel. Since thds maﬁter can be
disposed of by a Learned Single Judge,
let the matter be placed .for hearing
befcre the Learned Single Judge on
13.2.2004. |

) ovipw\w

Member vice-Chairman
nkm
‘ 6.4.2004 List before the next abailable
Y ‘N\gg Ra o L 2 " Division Bench.on the plea of the counsel
\ for the applicant.
| '
szM Asg-pon~ Bk
roy ‘C,'\‘WG.NA
b Member (A}
) 210
Q.L\ 0‘9\| , mb
26.8.2004 Present: Hon'ble Shri D.C. Verma,
b, Vice-Chairman
e Hon'ble Shri K.V. Prahladan,
, Vﬁ.g?.ﬁﬂl Administrative Member.
‘z-e_’p&'f \-\,-r\\u, ngcw\& Let this <case be 1lists} on
R s égrmjlwnéuuqﬁ ©AA 4.10.04 for hearing.
A&&L‘ g k - .

e o s Ao e ﬁ/

!‘C‘
/¥\h0 ,%&MJA-E%Tﬁ*WN — * kagmber Vice-Chairman

. nkm
’ ,f*”’#’,1.12.2004 Judgment delivered in open Court
‘ kept in separate shectss
e c*k54>is ety /L~ The O.A. is dismissed in terms
o L of the order, with coats.of Rs.2000/-
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A.K.Roy, I.Gogoi, A.Bhattacharya & L.Wapange .. ALVOCAT.. FOR THI
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* Bi;;E MR. JUSTICE R.KeBATTA, VICE CHAIRMAN.
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THE HON
b
THs HON)'BLE MR. KoV.PRAHLADAN, ADMINISTRATIVE MEMBER.
1. Whéth%er Reporters of local papers may be allowed to see the Y,)
judgment ?
|
2. To;b? referred to the Reporter or not 7 \T§>‘
3. thatll!}er'their Lordships wish to s=€ the fair copy of the o
Ju;igq}ent ? NSO
4e Wh:etliler the judgment is to be circulated to the other senches ?
,Juﬁghent delivered by Hon'ble Vige-Chaktrman,




CENTRAL ADMINISTRATIVE TRIBUNAL :$:: GUWAHATI BENCH $:3

Original Application No. 163/2003
Date of Orxder 3 This the 2nd day of December, 2004.

i+ THE HON'BLE MRe JUSTICE R.K. BATTA, VICE CHAIRMAN,
i THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

¢ Edunuri Mounendar Reddy,
;i Principal,
i Kendriya Vidyalaya, Panisagar,
{{+P.0O., = Panisagar, North Tripura, -
411 PIN « 799260, o o o Applicant.

{+ By Avocates Mr. A.K. Roy, Mr. I. Gogoi, Mr. A. Bhattacharya,
and Mr. L. Wa.p&ngo

- Versus = .

+: 1. Kendriya Vidyalaya Sangathan
Represented by its Commissioner,
18, Institutional Area,
{. Shahid Jeet Singh Marg,
: New Delhi - 110 016,

4t 2.' Dy. Commissioner (Pers)
{++ Kendriya Vidyalaya Sangathan,
i i 18, Institutional Area,
?f Shahid Jeet Singh Marg,
LT New Delhi - 110 016. « o @ Respondents.

By Advocate Mr.' M.K, Mazumdar.

, .QRDER

"1 BATTA J. (V.C.) 3

‘+. The applicant was initially appointed as Post
i ‘ Graduate Teacher (PGT) in Kendriya Vidyalaya Sangathan in
.;'-the,yaar 1986, From July 1997 to July 2001 he was sent on
deputation as Principal, Navodaya Vidyalaya. When the applicant
wags on deputation an advertisement was published in the
"Bmployment News" for the post of Principal, Kendriya Vidyalaya.
i The said advertisement was for direct recruitment of Principal-
post against 66.2/3% of total vacant posts. We had asked the
learned counsel for the applicant to place the said advertise-
ment before us, which shdws that the apblicants were invited
for the post of Principal in Kendriya Vidyalaya Sangathan by
transfer oh deputation, but the applicant states that the
. advertisement was for direct recruitment which is totally
misleading and false statement made by the applicant.k Be that

G
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as it may, the applicant was appointed vide letter dated 13th

:° June,'2001, Annexure - A, The applicant claims that the method
adopted by the respondents was to appoint on deputation baéis
though they f£follow the selection process of direct recruitment
by an open advertisement on All India Basis and subsequently

' they are regularised. The applicant claims that as per the

advertisement and Recruitment Rule he}should be given regular
appointment but his appointment was.on deputation basis. The
applicant further claims that he joined the post of Principal
and hoped that he would be regularised. The applicant claims
that he has been doing his duties to the satisfaction of all
concerned. The applicant relies on Rule 12 of the Kendriya

|} ¢ vidyalaya Sangathan (Appointment, Promotion, Seniority etc)

Rules 1971.

2e We have heard learned counsel for the applicant and
also learned counsel for the respondents. The learned counsel
{+ for the appbicant has stated before us that the order of
11 reversion ls punitive in nature and in this connection he
{7 has drawn our attention to averments made in the written
statement. According to him, the applicant could not be
reverted without conducting proper enquiry and the reversion

being stigmatic in nature is required to be set aside,

3. We may at the out set mention that the application is

not only misconceived but also ill founded on the basis of facts
{ -'projected by the applicant before us. The applicant claims in
| &//i para?kii)lthat as per advertisement for direct recruitment the
appliéané should be given regular appointment. The copy of
advertisement for "Employment News" dated 24th November, 2000,
which was not initially filed by the applicant, has been placed
before us on our direction by the learned counsel for the
applicant. This advertisement was intentionally supgressed by
the applicant in order to mislead that the advertisement was

against the post for direct recruitment. This advertisement

S,
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shows that the applications were invited for preparing panel
to £ill the post of Principal, Kendriya Vidyalaya Sangathan

by transfer on deputation basis. It is pursuant to this
advertisement that the applicant was given appointment order
dated 13th June, 2001 which is at Annexure - &, This appointe
ment also shows that the appointment of applicant was only on |
transfer on deputation and the appointment was on deputation
basis, initially for a period for one year or till further
orders whichever is earlier. Further the period of deputation
could be extended for a maximum period of 5 years depending
upon the applicant's conduct and performance. It was specific-
ally mentioned in para 3 of £he appointment order that the
appointment on deputation will not confer permanent absorption/
regular appointment. The applicant cannot claim for extension
of deputation period as & matter of right. It is also clearly
stated that the period of deputation can be curtailed at the
sole discretion of the Commissioney, KVS. On completion of
termmination of deputation period the appointee will be reverted
backe. Therefore, the contention of the applicant that as per
advertisement he should have been givan regular appointment

is not only misleading but also misconceived, The impugned
order is not stigmatic in nature but it is simplicitor order
of curtailment of deputation period. In this connection, it

is mentioned that he was doing his duties to the satisfaction
of all concerned and it is in this connectian that the respon-
dents in written statement have pléced certain facts before
this Tribunal to rebut the same., The fact that the others

have been regularised does not confer any right on the
applicant to clajm regularisation, since regularisation

depend upon various facts.

4, Reljiance placed bn Rule 12 is misconceived as the
same is applicable to direct recruitment and not to persons

on deputation. Rgliance upon the judgment of V.P.Ahuja =vg=
8tate of Punjab & Others, AIR 2000 3C 1080 does not in any

R _
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manner help the case of the applicant and the same cannot

:ﬁe applied to the facts of the case under consideration,

‘Fhe applicant being on deputation has no right to hold the

lpOEito
15. For the aforesaid reasons, we hold that the appli-

{cant hag no right to continue on post of Principal on depu-
I

!tation and the orller of termination of deputation dated

1h
ﬁ24/26.6.2003 being simplicitor in nature, no interference

i
|whatsoever, is called for.

Application is hereby dismissed with costs of

ﬁm.zooo/-.

;; \Cészlzh3422qgﬁa- Cil~<‘1-—
.} i KeVe.PRAHLADAN ) { R.K.BATTA )
i WINISTRATM MEHBER VICE CHAIRMAN

I
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Guwahati Bench, ’
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- _ IN THE GAUHATI HIGH COURT
(HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM AND ARUNACHAL PRADESH)

WRIT PETITION (C) NO.2007 OF 2005 |

Shri Edunuri Mounendar Reddy

, Appellant
-Versus- .
State of Assam ... Respondents

PRESENT
HON'BLE MR. JUSTICE P.G.AGARWAL
HON'BLE MR. JUSTICE H.N.SARMA

For the appellant : Mr. A.K.Roy,
Mr.D.Bora,
Mrs. E.Sarma, Advocates.

For the Respondent Mr. S.C.Biswas, .
Standing Counsel for KVS

Date of hearing & judgment: 20" February, 2007

JUDGMENT AND ORDER
(ORAL)

AGARWAL . J:

Heard Mr.A.K.Roy, learned counsel for the petitioner and
Mr.S.C.Biéwas, learned Standing Counsel, KVS.
2. -This petition is directed against the judgment and order
dated 02.12.04 passed by the learned Central Administrative |
Tribunal, Guwahati | Bench in Original Application No.163/03
dismissing the application holding that the appellant/petitioner had no
right to continue on the post of Principal on deputation. N
3. The case of the petitioner is that he was appointed as
Post Graduate Teacher in the Kendriya Vidyalaya Santhan in the
year 1986 and while he was serving, he participated in the Selection
Process pursuant to a notice dated 24.11.2000 and he was sent on

deputation as Principal, Navadoy Vidyalaya where he joined in the
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year 2001. Thereafter, the petitioner was reverted back to his original
post on 24.06.2003 (vide order at Annexure-D). That order of
reversion was challenged by the petitioner before the Central
Administrative Tribunal, Guwahati Bench in Original Application
No.123/03 and vide the lmpugned judgment the learned Tribunal
dismissed the same.

4. ~ The case of the petitioner is that the Employment Notice
dated 24.11.2000 was an open-market advertisement for
appbintment of Principal on deputation basis and thereafter a written
examination held in the month of April, 2001 followed by viva voce
held in the month of Méy, 2001 and the order of deputation was
based on 13.06.2001. It is submitted that the petitioner should be
regarded as a direct appointee as there is no provision in the
Kendriya Vidyalaya Santhan (Rules and Regulations) for issuance of
advertisement.' in the matter of deputation and, thefefore being a
direct appomtee the petmoners service could Jnot have been
| repatriated in the manner as has been done. The Rules 10 and 11 for
recruitment of Principal under the Kendriya Vidyalaya Santhan (Rules
~and Regulations) reads as under:-

-

10 Method  of  Recruitment | 66.2/3% by direct recruitment on
whether by direct recruitment | the basis of all-India advertisement
of by promotion or by and 33.1/3% by promotion.
deputation/ = transfer and
| percentage of the vacancies
to be filled by various
methods.
11 |In case of recruitment by | By promotion. -
' promotion/ by deputation/
transfer grades from which
promotion/ deputation/
transfer to be made.

On the principle of merit with due
regard to seniority from amongst
Vice-Principals, who have rendered
a minimum of five years' service in
the Kendriya Vidyalayas of which at
least 3 years should in the grade of
Vice-Principals.

If suitable candidates are not
available by the procedure, the
, Commissioner may fill up the
L | vacancies on deputation basis from
amongst employees of Govt of
India/ State Govts/ Autonomous
Organisations including KVS and
CBSE affiliated +2 school provided
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the candidate fulfills all the
qualifications prescribed for direct
rectuits.

9.  We thus find that the Rule do provide that in case candidates
are not available for filling up the quota by way of promotion, the
vacancies shall be filled on deputation basis subject to candidates
fulfilling the qualifications prescribed for direct recruits. At this stage,
we may have a look at the Notice dated 24.11.2000 i.e. the so-called
open market advertisement. The relevant portion of the

Advertisement reads as under:-

“Applications are invited for preparing the panels to fill
up the posts of Principals in Kendriya Vidyalayas in the
pay scale of Rs.10000-325- 15200/- by transfer on
deputation basis from amongst those serving in the
Central/State/Semi Govt/Autonomous Organizations
and C.B.S.C affiliated +2 Schools and also for direct
recruitment to fill up the backlog vacancies of
Principals for SC/ST fulflllmg the following conditions:-

Terms and conditions: '

(i) The employees of Central/State/ Semi Govt. Autonomous
Organizations and C.B.S.C. affiiated +2 Schools
recognized by the Government which have facilities to
release its employees on deputation basis on retaining
lien are eligible to apply;

(i) The term of deputation shall be five years and will be
governed by the existing instructions of the
Government of India relating to deputation. The K.V.S.
reserves the right to repatriate the service of a
deputationist at any time even before the completion of
approved deputation period, depending upon their
performance, without assigning any reasons. Further,
appointment on deputation basis will not confer any
right on the candidate, for permanent absorption in the
KV.S. at any time.”

6. A bare perusal of the above Notice shows that the notice was
for preparing a penal list of deputationist on transfer. The notice made
it very clear that so far the general candidates are concerned, it is a
transfer on deputation basis. It was, therefore, a combined notice for
direct recruitment, but was iimited to filling up of backlog vacancies
from members of Scheduled Caste and Scheduled Tribe. Admittedly,

the petitioner before us does not belong to Scheduled Caste or



Scheduled Tribe category and hence there is no question of térming
this notice as a notice for direct recruitment.
7. Learned counsel for the petitioner, however, submitted that fhe
Kendriya Vidyalaya Santhan (Rules and Regulations) does not
provide for issuance of advertisement to fil up the post of Principal by
transfer on deputation b.asis. The Rules are no doubt silent as to how
the deputationsts are to be selected, but that does not exclude that a
deputationist cannot be selected by issuing adve'rtis'ement and calling
for selection test to avoid arbitrariness or to adopt pick and chose
policy. The system of making 'single panel by way of advertisement is
a mere demooratio way of transparency where all eligible céndidates
who wants to empanel themselves for transfer on deputation, could
have inform the concerned authority and if thé number of candidates
for the post of Principal is more than that, a panel, after necessary
sellection can be made. In view of specific terms of the advertisemént;
we hardly find any force in the submission of the learned counsel for
th"e petitiooer that the above Notice dated 24.11.2000 was issued to
fill up'vacancies of principal by direct recruitment.
8.  As per Rule 10'quoted above, direct recruitment upto 66.2/3%
shall be on the basis of all-India advertisemeht..As per qualification
pfescribed under Rule 7, it would be open to all Indian oitizéhs who
fulfill the above crlterla/ellglblhty However so far the present notice is
| concerned, which was for transfer on deputatlon basis, it was limited

- or open to only serving CentraI/State/ Semi Government/

Autonomous organization and CBSC +2 schools. Thus, except those .

category, others were. excluded from the purvnew of the above
Notification and hence it was rightly done as because persons
belonging to other category could not be appointed or sent on
deputation. If the above notice is construed for direct recruitment, it
will violate the Constitution as well as the Rules and Regulations as it
confines only\oq\ the serving Central/State Government Employees.
There is no hesitation whatsoever to hold that the impugned notice
dated 24.11.2000 cannot be termed to be a notice for direct
recruitment.
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9. At this stage, we may have a look on the appointment order
dated 30.06.2001, which clearly provides that the appointment of Shri -

E.Mounendar Reddy (the petitioner in the present writ petition) in
Kendriya Vidyalaya Santhan as Principal on ‘deputation basis Would
be initially for a period of one year which could be extended year to
year for a maximum pericd of five years and the said period of
deputation can be curtailed at the sole discretion of the
Commissioner, KVS and on such termination of the deputation period
he would thereafter be revertedv back to his parent department or to a
feeder post. The petitioner had joined the service knowing fully well
that he has been sent on deputation and in view of the speaking
terms of deputation, there is no scope for any confusion for its affect
on the service of the present petitioner.

10. The learned counsel for the petitionet:;v)lkacieé. reliance on a
decision of the Calcutta High Court in W.P.O.T. No.63/2005 and the

decision of the Central AdministrativeTribunal, Principal Bench in

. O.A. No.2801/2004. We have perused fhe above judgments, but in

view of our foregoing discussions, we are not inclined to rely on the
same.
11 In the result, we find no merit in this petition. The petition is

accordingly dismissed.

Copy forvarded for informetion snd necassary action tose

1. The Fendriya Vidyslaya Sangathan,repressnted by 1ts Commissioner,

} ls,xnnttm{:onalyaru, Shahid Jeet Singh Harg,Few lelhi- 110016,
Teputy Commissionsr Serg),Renirliya Lidyalayas Cengathan, 18,

stituticnal Ares,Shanid Jeet Singh Merg,Sew “elhi= 110016,

2. 2

“the Central sdministrative Tribunal,Cuvahsti,Bhangagarh,Cuvahatls

By oxder

of 'd
) a&iﬁu&u (Godl,.)
- S&“\“\W’ | Gauhat) Hich Court,Cuwahati
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{(An application under Becfion 19 of the Administrative
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Edunari Mounendar Reddy

cssApplicant
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Union of India & Ors.
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. ,@mm ssimer( pers) Page Ne: ““%19)

m}ms f‘é'vﬁéﬁ)fes‘.énta'ticn of the applicant
| | to ‘the Cemmissiomer KiVis.

7'"}.;,‘-" ' | R \requ\esting 1'.0 c.ensider hﬁ.s case.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GuUWAHATI_ _BENLH

{An application under Section 19 of the Administrative.

Tribunal Act 1985 )

- BETWEEN -
Edunuri Mounendar Reddy .
Principal .,
Kendriya Vidyalaya, Panisagar, i
P.0. -~ PanisagaryNorth Tripura,
PIN — 799260,
- Applicant
~ AND -~
l.Kendriva Vidyélaya Sangathan
Represented by it’s Commissiumer;
18, Institutional Area,
Sﬁahid Jeet Singh Marg,

New Delhi - 11i¢itié.

2.0y. Commissioner (Pers)
Qendriya Vidyalaya Sangathan,
i8y Institutiomnal Area,
Shahid Jeet Singh Marg,
New Delhi - 11016,

.« «Respondents.

= J?u'\’\l&‘f‘\ Mo QWU\GQQ* QQ,,(QLV\ .
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1. PBarticwlars. _of_arder_against whigh this . spplica-

tion. .. is_directed. -

" This application is made against the order

dated '24~6—2m$3 (Annexure - D ) by which the reépon*
dents Have illegally reverted the applicahiom from the
post of Principal teo the post of PGT (Chem}.
2. iuxisﬂigxion_i:

That the applicant declares that the subject
métter of this application is within the jurisdiction

of this Hon'ble Court.

-

J. Limitation_i-

That, the applicant also declares that this

application ié made within the time limit as has been

" prescribed under Section 21 of the Administrative

Tribunal Act, 1985.

4. Eagxswpiuxbﬂﬂgasemi:,

(i) That, the applicant was initially appointed
as FPost Graduate Teacher in the FKendriya Vidyalaya
Sangathan in the year 1986 and’tﬁereafter with effect
from Julys 1997 to July 2641 he was sent on deputation

as principals Mavodaya Vidyalava.

N ,
(iil) That, when the applicant was on deputation he:

W\D(&\l\ﬁx\/\c(zax,Z)\_LCQLOAx | Contd........
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(o

got one advertisement in the month of January,'ﬁﬁﬁigs

which was published in the "Employment News" for the

posts of Principals, Kendriya Vidyalaya Sangathan. The

salid advertisement was for direct recruitment of

Bt e e o i A

principal post against && 2/3 % of total vacant post.

After Agetting the said advertigsement, the applicént

applied for the same.

(iii)  That, the applicant states that the written

examination for the said principal post was held in

\

the month of Aprily 26l in which the applicant ap—

peared and did well and hence he was called for the
viva-voice /Interview which was held in a phased
manner w.e.f. 8-5-206i1 to 24-5-201. The applicant

appeared for viva-voice test on 16-5-2001.

(iv) That the applicant ataﬁes that since, -20i®d,

~the respondents adopted the method to appoint all the

selected candidate for the post of principals as on.

deputation basiss though they fmlla%“ythe selection

e

process of direct recruitment by an open advertisement

N W e n .

B e M

on All India Basis and subsequently they are regular-

ised in the said post on the basis of the performance
of the respective principal. Accordinglys all the
selected principal who were appointed in the year 200

on deputation basis, were regularised.

Cﬂnt'd.----u--
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(v) That, in this vear also i.e. 201, all the -
selected candidates were given appointment on deputa-—
tion basis. Accordingly the applicant ‘was also
offered appointment vide appointment order dated 13-6~—
20051 .

Copy of the appointment order

dated, 13-6-2001 is annexed here-

with as Annexure - A.
{(vi) That the applicant states that though as per - .

the advertisement and as well as per the Rule, the

§

applicant should be given regular appointment to the
it it el i o *'-bl'!\?'r;.w
post of principal; the respondent offered appointment
on deputation basis. As the respondent followed the
same procedure in the earlier year, the applicant
accepted the same and joined the post at Kendriya
Vidyvalayva, Panisagar with hope that, he would be
regularised subsequently as were happened in the wvear

200 .

(vii) That since his joining in the post of princi-
‘pai; he hasrbéen dding his duties to the 5atisfactibn
of all concern. Immediately after his joining , the
applicant took several measures’ +to promote the educa-
tidn atmosphere of the K.V.Panisagar. Be it stated

that he also took several measures to eliminate the

E J,.(,m\(,wl W\OL&V\QV\bQQ.V P\@,JQ\,}
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corruption ®and indiscipline of the said school which
was prevailing since long back.»Due to his sincere
service,; the épplicant haé earned "Excellent” remark
in his A.C.R. for the year 20@1-2002 and 2002 to 2003.
His sincere serviée has alsa;béen recorded by control-
ling /reporting éfficer in his .letter dated 2-7-2003.
If is pertimnent to mention that as some disruptive
elements were trying to remove the applicant from the
said post 5 the reporting officer sent the said letter
to the commissioner, H.V.Sf |

Copy of the letter dated I-7-2003

is annexed herewith as Annexure-B.

{viii) That when the applicant was in Navodaya
Vidyalayas he also earned a very good record as an
able administrator and hence - the chairman wrote to the

authority vide letter dated 7-7-2001 to retain him the

school .
Copy of the letter dated 7-7-20@1
ig annexed herewith as Annexure-C.

{(in) That the applicant states that the Kendriva
Vidyalayva Sangathan (Appointment, Promotion, Senimrity
ete.) Rule 1971 deals with the appointment and as per
the provision as laid down under Rule 12 of the said

Rule, provides the circumstance on which a person may

EzgiAAVvqx\’ W\O(AN\*lV\JLQN"ziL&ﬁ%,.
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be reverted. The Rulé 12 reads as follows -

12.ischarge_or. Reversion. of Probationers

(1y An employee appointed as a direct recruit to

any post in the Kendriya Vidyalaya Sangathan, speci-

fied in the schedule , who has no lien on any posi
under the Central Bo?ernment or any state Bovernment‘
or the kKendriva Vidyaiaya ‘Bangathan shail while on
probation ‘,;be liable to be discharged from the pcgt
at any . fime with one month’'s notice or pay in lieu
thereof s 4if

{i) On  the basis of his/he; performance or con-
duct during the probation he /she is considered unfit

for further retention in the post concerned ; or

(ii) On  the basis of any information relating.- té
his/her nationality, age, health or antecedents, the
appointing ;uthupiﬁy is satisfied ¢that he/she is
ineligible or otherwise unfit for being employee of

the Fendriva Vidyalaya Sangathan .

(2} A direct recruit wsho hold a lien on a post under

the Central Bovernment or any State Government or in

the KVE may while on probation be reverted  to such

.'pmst'at any time in any of the circumstances specified

~

in sub~rule (1.

-

Contd.m-...ﬁ.



(%) Deleted.

(4 Delated.

() . That 5.the applicant stateg'that'th&ughw he  

has garned'an excellent service record as a principal'

for last twq yvears and ié spite of the report i.e.

Annexure -RB, the respondents have issued a ggngﬁg:?"

order vide memorandum dated 24-6-2063.

- A copy of the said Memorandum .dt.

24-6-200% is annexed herewith as
Annexure — D.

' GoverAien
(i} That the applicant got the zforesaid i

Order  on i/?/@E and immediatelv after getting the
~ same,; he submitted one representation dated Z-3/7/45
to the  commissioner K V 8 stating in Vdetails and
thereby requested the said authority to reconsider his
case afresh. But till date nothing has been done. by
the said authority. As he has not received any re—
spmnse; he has not handed over the charge till date.
A copy of the said representation
dated 2-3/7/83 is annexed here

with as Annexure - E.

{xii) =~ That the applicant states that the aforesaid:
impugned order has been issued oniy at instance of

certain disruptive elements who are working in and

E dimuet Mounen dan Redlly.

antd N WA e



around the Vidyalaya and are trying to demoralise .any -
trial to set the things,righf éhe respondent authority
without going through the fact énd without éﬁnducting
ény inquiry has issued the impugned order and thereby

reverted the applicant.

(xiiiz’ That the applicant states that all together
q$( persons were selected for the post of principal -
Zlong with the applicant and all of them were wor@ing
as principal’ and some of them have already been ob-:
gserved permanently.

(xiv) That the applicant states'tﬁat there are  two

methods for fii{ing_up the post of principal i.e.
@Divedd
Yoi¥fetet Recruitment and Appointment by promotion,

threvgh  Eraminsiion. For Diggigggd Recruitment pre-

e

scribed quota is 66 2/3 % and for promotion quota is
33 1/3 % . There is no guota for deputation . As per

thé relevant rule for direct recruitment ; open adver-

tisement on all India basis should be made and -5e1§c¥

tion should be made by the selection committee. In the .
instant case thus the prescribed procedure of BRirect

Recruitment has been followed but after selection all’
the selected persons has been'giéen appointment on

deputation basis.

{xv That the applicant submits that there ig nao -

ARNRY A o ‘
basis on which the Rewisiem order may be issued in the -

EaQMMﬁ M DU e deo QQ&Q«/] Contd.‘..........



instant case in as much as;when the applicant has -

earned excellent service records for last two years

and wﬁen he has improved the position of the school
under his able ggidance, The aforesaid impugned mrdeﬁ
is motivated and illegal. Being aggrieved with the
impmgned order»the applicant approached this Honible

Tribunal by filing this applicant.

5- ﬁrmgndémi:

(i) For that the impugned order is bad in law and
is not sustainable. | |

(i) For that the éppoihtment of the Applicant in
all intent is permanent , though it has been mentioned
as députation, and hence the should not be reverted

without any show cause notice.

(iii) For that the aforesaid impugned order has
been issued without following the due procedure of 1aw

and without ascertaining the fact whether the perfor-—

- mance of the Applicant is good or bad.

iy} For  that the impugned order has been issued
at the initiative of certain disruptive elements who
are working in the vidyalaya and hence the action of

the Respondents is not maintainable in the eve of law.

EA/u'T\LLY\' ~\V\ou.\«\~e‘Mon(>\@9Q] | :

Contdeeeeeaan
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v . For that as the applicant has earned: an
excellent service record from his immediate control?
iing/ﬂeparting officer the Respondents should not have

reverted the Applicant.

vi) For that the Respondents has treated the
applicant as a step motherly attitude without doing

any proper enquiry.

vii}  Far that the action of the Respondent is
égainst the principle of natural justice and adminis-

trative fair play.

viii) For that the action of the Respondents is
violative of the Fundamental Right of the Applicant as
has been guaranteed under Article 14,16 and 21 of the

constitution of India.

i) " For  that at any rate the action of +the
Reapcndents.is not maintainable at the eye law and is

liable to be set aside and quashed.

6. Deisil.pf Remediss exhausted. i-
That the applicant states that he has availe&
all +the remedies as stated in paragraph 4 of this

application but failed and hence there is no other

Contdevesnnwe
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il

alternative remedy to him other than to approach this

Hon;ble Tribunal.

7. Matter nef previously filed or rending.befere._any
courk. iz

That the applicant fﬁrther declares that the
applicant has not filed any application, writ petition
or suit regarding the ﬁatter before any court or any
ather bench of this Hon'ble Tribunal nor any such

petition or suit is pending before any of them.

8. BRemedigs._soughf for 3=
Under the facts and circumstances stated

above the applicant prays for the following reliefsi-

(i) To set aside and quash the memorandum dated.
24~6-03 (Annexure — D).

(ii) Cost of the.applicatian.

(iii) | Ta bass any other further order or orders as

vour Lordship may déem fit and proper.

2. Interim_Belief praved for :i-

Under the facts and circumstances stated
above the applicant prays that your Lordship may be
pleased to pass necessary order staying the operation

of the memorandum dated 24-6-20062 (Annexure —-D).

7 Cantd...t.r.w-
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1¢. Particulars_of LI.P.d.i-

(i) I.P.0.No. : 8@ 4aqT403
' 7 -0

(ii) Dgte of issue 32 15"? 5

(iii)Payable at : GUNARATL

12. List . of enclosuresi-

'As'ataéed in the index.

Verification....
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VERIEICAIILION

I, Shri Edunuri ﬁounendar Redd ,.8/o;$yf¥i
CLC‘{V\%VO\ P\:QQPJZ‘J aged about %.%r‘s, res'.‘iden-t of
P.D.- Panisagars North Tripura, PIN ~79926¢, at pre- .
sent working as principal,AK.V.Panisagaf, da hereby
verify that the_ﬁtatemeﬁts made in paragraphs 1 to 12
mf the application are true to my ﬁarsanal knowledge
and the submission made therein I believe the same to

he true as per legal advice and I have not suppressed

any material fact of ﬁhe Case. .

pnd I sign this verification an this }6., day

of Julys 2063 at BGuwahati.

Date ,6'7" 9‘003-
place ¢ Gruw ahals | SIGNATURE

Contd....
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- L LT o ANNEXUeTE -
v i . '
et
KENDRIYA VIDYALAYA SANGATHAN
(ESTT. II CECTION)} :
f SPEED POST
18 - IHSTITUTIONAL AREA
SHAHEED JEET,SINGH HARG
NEW DEILH] -~ 1 1 00, 1 6
F.7~4/2661—KVS(E.II)/0064 e _;“ - " DATE:-
“/3 ‘
JULNT DLIRECTORC Aclmn) . Ay

Havodayn Vidyalaya Samiti
A-39, Kailazh Colony.
Meaw Delhi —11@%?8

Tubject:Appointment of Shri E.Mounendar Reddy._ Principal,

JeN.V, Washim. -

to the post of PRINCIFAL in Kendriya
Vidyvalaya Sangathan by transfer on DEPUTATION
LADIQ in de opale Oi’. Re .lOOOO 325-15200/-.

-
LI 3 . c\ .

Q,T T e 'R

-t

Siv/ladam, . : ) :
. . -

“un the basls ol the recommondatione~cf—the-.Selection .
Comultbee, the competent authority = has approved the
arpointment of _Shril E.Mounendar Reddy ‘a8 Principal
ia BVS on daputatlon basis in pay scale of' Rs.l10000 - 32

15200/~ “WIth effect from the date he/she assumes the charge
of the post. His/Her deputation in KVS will be initially for

a period of ONE. YEAR or till further ~orders. whichever . is

earlier. The perlod of deputation can be extended on year to
year baszis  for a naximum period of u/years dependlng upon

his/her 'oonduct; and  pertormonce and  administrative
exigencies The dppo;ngment‘,Will be . governed by usual
demutdtlan termsl " T e e hrE b

o He/She ig posted as Princmpal at Kendriya Vidyalaya,
Pan*sagar"’ .

He/She will have an dption to draw pay in the scale

of the post or draw deputation allowance as per Govt. of
India orders/ instructions on this subject.

5. Shri E.MAounendar Reddy - may be informed

that this eappointment on deputation will not confer on him/
her any claim for permanent dbcorptlon/rngular appointment as
Prlnflp&l in Kendriya Vidyalaya Sangathin. Moreover, he/she
cannot claim for extension ot deputation period az a matter
of right. It should be clearly understood that the aforesaid.
period of deputation can be curtalled at the sole discretion
of the Commissioner, KVG. On’ completion/termination of
deprutation pericd, he/she will be reverted back to his/her
Parent Office/feeder post. : '

“Altested

-—

©

D

Greclroward CZ§%7@n'

o Advocale ,CAT ,

! Guwohaolt  [Bench

ﬂ
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A, It is, therefore, requested that _Sh.E.Mcunendar Reddy,

may please be relieved the instruction .to .

join at K.V. panisagar as  Principal

latest by 30.6.2001,

failing which it will be persumed that

he/she is not interested in this offer and this offer will be
treated as WITHDRAWN without any further notice. Before !

relieving, it may  be
‘pending or contemplated.

ensured that no disciplinary case is

In case it is found at any stage that the candidate
does not satisfy/fulfil the eligibility condition as
prescribed  in Recruitment Rules for the post of Principal OR
ie not clear from Vigilance angle ‘or hae furniehied incorrect
rarticulars or suppressed any material/information in the
application for the pest of Principal, .his/her ~deputation

zhzall ztand terminated.

Copy to:-

=

. For Commissioner : N

Yours faithfully, .

. (V.K.Gupta)
Azsistant Commissioner(Admn)

P * Al
L . . 01'

15 ;-Shfi/;.nounendar Reddy, Principal,’J.N.V.; Washim

istt. Washim{Mah) =~ 444 505.

He may communicate his/her acceptance immecdiately

to this office within 7 days from the date of 1issus
of offer and also report to posting place as stated /
above by the stipulated period. - L ' !

\

SRR

o The Chairman,VMC,K.V. Panisagar ' (

with the request to intimate the date of Joining of

individual concerned to this office ae well &g
Ageistent Commiselioner, KVS, RU,concerned immediately
f . ‘ i

by Speed Post/ Fax.

EAR [ \\

o P . . [

- |
7
'
!

P

3. Principal, J.N.V. washim(Mah.)l ' B | .z

§

4. The Azst. Commiesioner, KVS, RO, _Silchar .>r :
He/She ie requested to intimate the date of Joining
of the incumbent to this office immediately by Speed

Post/Fax.

(@3]

Personal file.

vy

‘

Aesistant Commissioner (Admn)

UB.Guard filg.
T S CTTICH T I
! ! ' ' l\'\_’ao

- Attested —
jmd’mwl) Grego
Advecale | ¢ AT
Guwahal'  Benc

- —— i

o et

-~

h
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S 1 6 ANNEXVRE - B o/

v

5= No.PA/34 BKV/2003/ 8098~ [00
HQ 34 Bn BSF
Panisagar
Dist-Tripura(N)
0 _July 2003
1o
The Commissioner
Kendriya Vidyalaya Sangathan
18~ Inztitutional area
Shaheed Jeet Singh Marg
. New Delhi-110016.
Sir,

Wy
it

: In reference to your letter No; F.7-7/2002.KVS (Estt-
1) dated 24/26-06-2003 delivered to  Mr. .M. Reddy
(Principal, KvV-Panisagar, North Tripura) I would like to
mention a few words of my conviction in consultation with
the actual Chairman of the Vddyalaya Management Committee-

KV-Panisagar.

This is our personal and general observation that the
Vidyalaya has witnessed a tremendous progress under the
able guidance of Mr. E.M.Reddy especially in the matters of
eliminating the corruption and indiscipline. The Vidyalaya
is now in a pace- of progressing firmly. I also understand

that there are certain disruptive elements "in and around
the Vidyalaya who are trying to demoralize- ‘any trial to set
the tilngs right in the Vldyalaya

Thorofore this 1is 'my opinion that Mr. E.M.Reddy
doesn’t deserve oUbh an adverse punishment and your dignity
may look into the matter personally so as to conduct a

thorough Tnquiry about the matter accordlngly

Yours faithfully,

V\’X

L . ( A.K SINHA

’ﬁiﬁ{:;k DY CQMMQNDANT
- orfg, CQMDT "FoR, CHAIRMAN/VMC

Copy . to :-

ﬂ4§‘l’$?"

1. Jt Commissioner (Adm)
K V S New Delhi

% 5h E M Reddy

Principal K V Panisagar.

Allesied

Gnctoonee,/
AC’VUCCAﬁa_

Guioalali:

——

i

Bonels ._
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Doar Sir, ‘ ‘ : 7eh o July=2001

It was brought to my notice that, m’oE.r«LRed&y,
Principal,JNV=-Washim has been promocted to the post of
“i:hé Principal in his parent ofganisaﬁ.ono He is a very
able administrator amd under his guida.rice and hard work

\this vidyalaya has brought glory to Vaskim District. He

has rendered excellent service to this J‘?dyﬂlayp by
providing censistantly geod results in the Beoard Examina-
tions. If he is retained in this vidyalaya this institu
tion will become a pride of this éistrict. Otherwiws
you are requested to send a d ynanic Prineipal to ap;zom
the dignity and integrity of the vidyalaya which

Mr.Reddy has established.

With r@gams »
Yours sincerely,

: }I%_ &_,,/';/ / g
{ Mo Majawar )

To, Collector & czmman,xmc

. Mr.S.P.Gaur, JIAS,

Director,

Navodaya Vidyalaya Samiti,
A=39, Kzailash Coiony,

Hew Delhi - 110 C43.

Atlaed b@ _

' L%/zo[m 01
Advoeale QAT
Quuohols  Bewncls
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vates- 10.0502001

RremRisr orifer,

arfd
CERTIFICALLS =

This is to certify that shri E.M.rReddy.,
P;incipal, Jawahar Kavcouaya vidyalaya,Washim,
Dist.Washim(Mese) is known to me for last
tWO YyE€aLSe. ‘He is a sincere and»hard working
person, Who béars very good moral character.

He developed the vidyalaya in a very short
period of time in all aspectse. 1 wish him f

every success in his future life.
i

\\NZCN“/”’ ‘//

(, Munir Mujawar ) I

'@halrman, VvMC and ‘ o )

! Collector, Washime
Poliector, Was iﬁm

Altasled oy —
Sitiosil” Gogor
Ad\/‘(‘)co'\to, /O-/-\T - |
QIQQOW\C:L* 1Zencly

et
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ANNEXVRE= D

Ny
. ﬁ%§
~ ' KENDRIYA VIDYALAYA SANGATHAN
T 18, INSTITUTIONAL AREA
SHAHID JEET SINGH MARG
NEW DELHI -1 1 0 0 1 6
No. F.' 7-7/2002.KVS(Estt.I) Dated:2%ﬂ6.2003.
MEMORANDUM
In terms of para 3 of the cffer of appointment to the
post of Principal on deputation basis, it has been decided by
the competrent authority to leswmiicie the deputation tc  the
post of Principal of Shri EM Reddy and revert him to his
substantive post of PGT(Chem), 1in Kendriya Vidyalaya
Sangathan. Accordingly, Sh EM Reddy, Principal, Kendriya
Vidyalaya, Panisagar is hereby reverted to his feeder post of
PGT(Chemn) in Kendriya Vidyalaya with immediate effect.
02. He is drected to handover the charge of the Vidyalaya
to Principal/Vice Principal/Senior most PGT available in the
station, in accordance with the provisions of Article 227 and
228 of Accounts Code for Kendriya Vidyalaya and report to
Assistant Commissioner, KVS, RO, Silchar.
E21§§ V?éﬁf— Cg
( Rajvir Singh) g
Dy.Commissioner(Pers) CE
for Commissioner. ' \

ﬁﬁ;i EM Reddy
Principal{on deputaion)
/ Kendriva Vidyalavya

el

Panisagar.,
Copy Lo;-

01. 'The Chairman, VM, Kendriya Vidyalaya, Panisagar for
‘ favour of information and necessary action.

02. The Asstt Commissioner, KVS, Regional Office,
gilchar. It may be ‘ensured that ©Sh EM Reddy 18
relieved from the Vidyalaya immediately and his date

\ of relieving may also be intimated to this office
immediately. Till such time, Shri Reddy is posted to
a KV, he may be kept attached with RO, Silchar.

03. ' Dy.Commissioner(Admn), KVS(Hgrs) . It 1is requested
that the posting order of Sh EM Reddy on account of

his reversion tc the post of PGT(Chem) may be issued
at the earliest to avoid any administrative problem.

- 04 EO(Vig), ‘KVS(HQ). 5.0ffice order tile.

Dy.Commissioner(Pers)

t ‘_—_.——————"

\%m&”'

?Wu,‘w&w LA ) Atm[&awa _
| ‘ 2 Goo

; St
A C?VOCQT—Q

&G woaholir  Penal,

QAT .



Q0 — ey
From Page: 1 pg’Q/
£.M.Reddy

Frincipal

Kendriya Vidyalaya Panisagar

North Tripura-799260.

To

The Commissioner

Kendriya Vidyalaya Sangathan
18- Institutional area

Shaheed Jeet Singh Marg
New Delhi-110016.

Date: July % 2003
Sir, | ‘

With profound respect and undoubted loyalty, |, E.M,Reddy-Principal, Kendriya
Vidyalaya Panisagar, would like to submit a few words of appeal to your benevolent
. authority.

The other day, i.e., 01-07-2003, Mr. Yadav, (Frincipal K.V-Karimganj.) delivered a
letter to me. The contents of the letter state that | am reverted to the feeder position
of ' PGT (Chem). It actually sent me blurred and left me in total chaos. The
surprising aspect is that the authorities are so pleased to revert me even without
mentioning about the charges leveled against me. How ever, having faith in the
ultimate justice, ! would like to give you a detailed summary of the work conditions
of this particular Vidyalaya.

| came in to the Sangathan as a PGT (Chemistry) and have toiled for the growth of
the same with all my potencies for nearly seventeen years. Having put up the _
considerable experience and tasted the pleasure of serving the children, | brought L,
myself as an open candidate to become a principal. When your honour appointed
me as a principal, my sprits leapt in vigor and workmanship. In the same gusto, |
started to work for the benefit of the young lives that are kept in my hands. Before
joining as principal in this Vidyalaya, | served for four years as principal in
Navodaya Vidyalaya on deputation. | have heen proved to be an excellent
admtmstrator over there, and even.my name was recommended for absorption by
the’ honourable chairman (copy enclosed). Yet, by knowing the administrative
dlscxplme of your honour, | came back to serve my parent organization.

The days | got into this particular Vidyalaya were in fact challenging, as till then the
Vidyalaya was in an utter chaos. | hereby would like to mention a few instances for

your kind information. There was no Vidyalaya Management Committee since
1893,no Vidyalaya Executive

Attesled lﬁ _
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s Corlmwittee; Vidyalaya Library was under seized condition, Parent teacher 2
=dssociation or other things of administrative bodies. The Vidyalaya was in the
> - Cultura of minting money for any kind of ‘its assistance to the local society.

* Transaction of money during the admissions was as free as a ruling. Purchases
were made to the benefit of a Lab attendant who owns a book- stall too in the local
town. (The surprising fact is that there js only tiny laboratory against two lab-
attendant posts) And surprisingly, | understood that all these matters were known
to the honorable Assistant Commissioner's Office and it went as it is under there

| . ‘ . , _
Kindness. Being possessed by the qualities of honour and sincerity, 1 axhorted

' these manipulating characters and set a model about how to kaop the honour of
the Sangathan. '

'In this regard, even | had to be modest in ushering the visiting authorities, for |
never encourage the practice of utilizing the iocai resources for the personal
Juxuries of my authorities. | could not some how make inspection tours of
honourable Assistant Commissioner, as his family entertainment trips by shelling
the valuable money paid by the students. So, consequently | became an
unpleasing element for the Assistant commissioner Mr. M.M. Joshi and his
associates especially to Mr. Ran veer Singh (Educational Officer).

Ever since | started working straightforward with a sole faith that the might is not

always right but there is a higher cadre that would certainly believe in the true work
culture.

In course of time | had to recommend for the transfer of the mentioned surplus post

of lab attendant Mr. Sudarsan Chancre Nath who happened to be corrupt for
several years mostly manipulating the school admissions and purchases, for the
sake of some shady transactions. As such, when | pursued the matter the
honorable Assistant Commissioner-Silchar, has acted rather quickly and posted the
said Lab-attendant in KV-Panchagram, but practically took him into his personal
altendants to work in his office on deputation. Since then, the honourable Assistant
Commissioner has been utilizing the services Of Mr. S.C.Nath to encourage false
aliegations against me from the local folk as the said employee belongs to the local
village. :

Every time | was tortured by the non-cooperation of the Regional office and the
conspiracy of the Assistant Commissioner with Mr. S.C.Nath. \

In addition to this, they have designed a teacher of the Vidyalaya Mr. Vinay Kumar
TGT (PCM)  (who has been posted to this Vidyalaya on administrative grounds) to
set a Herculean- task of administration. The said teacher has been involved in
many legal affairs against teachers, Principals and against civilians. They
encouraged the said teacher to be arrogant and disloyal to the Principal and gave
him the needed support to keep the principal busy and to make him rather helpless.
A number of reports against his disloyalty and incompetence have been brought to

' Atlesled o
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— the notice of honorable Assistant Commissioner. But they were neither answered
nor the needful action is taken against the said teacher. Despite the frequent
reports about the declining results of the particular subject of the teacher of various
internal as well as common examinations, no action was taken to mend the
behavior of the teacher's attitude. The Regional Office has purposefully postponed
an enquiry that was leveled against Mr. Vinay Kumar only to establish the
accusation of poor resuits on the Principal. And to the best satisfaction of their
plans, the Vidyalaya has scen a record failure results’ in the particular subject
taught by Mr. Vinay Kumar TGT (PCM)

[ am proud to say that | initiated to realize the dreams of procuring the basic
amenities like, toilets, and other basic necessities. | reopened the sealed library
and developed to the satisfaction of both the staff and students. | strived to
astablish a well-equipped computer lab. It was my endeavours that got the long
pending land transfer done. | established academic, administrative and financial
discipline in the institution. In this regard | am to mention about the difficulty of
getting a single quotation for the puichase of any item, as this is a remote place
where nothing can go according to the government proceedings, | have thoroughly
cornplied all the panel inspection suggestions with in the stipulated time. (Reports
enclosed). ‘

As far as my administrative deviations are concerned, | haven't committed any

serious crime. The only lapse from my side is that | appointed my Wife in the

. position of a contractual teacher in the year 2001, only with an intention to help the

cause of providing a teacher to the students who have been deprived of many

basic amenities. As such, | have submitted my explanation for the same to your

honourable seif as a reply to the meamiorandum No.F.5-9/2002-KVS/V/G. Dated 16-

12-2002.served from your honourable office.

As such. |!strongly believe that there is 2 kind of network that intentionally

. prevented your honoui to look into ihe facls of grass root level. This is a clear

facrication of conspiracy from the Redgional Office 10 demoralize the class of
piincipals as well as .

The teachers. There are a numbar of incidents in the region that the honorable

Assistant Commissioner have stoopsed to shrzaten the teachers and Principals in

various staff meetings. The indiscnminate Use of power by Mr. MM. Joshi

(Assistant Commissioner) in harmaony with his nreedy associates has succeeded to

manipulate the truths and to creats faise stovies against me. it is ail because of the

" hiassod out look of honaurable Assistant Commissioner and Mr. R.V Singh whe

¢ exposed my case in a partial manner This is really beating below the belt to revert

me for no intentional crime while a number of principals of the same region are jusi

. transferred to the cother stations as 2 matter of administration problems

Allesled oy — |
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" In addition to this, Mr. M.M.Joshi, Assistant Comimnissioner, and Mr.

R.V.Singh, Education officer, appear to be jealous about my being here in the
region. Even in the earlier cases, | obseived that they have initiated a lot of
delay in sending my transfer requisition to the Head Quarters that led to
represent the matter by my own self in person. And also, they have rejected
to forward my application for the post of Assistant Commissioner though i
am fully qualified. The matter was later pursued by me to get it sent. More
over, the honourable assistant comimissioner’'s office has not informed me
about the out comes of the enquiries conducted against me, and this creates
a lot of doubts about the reports sent to your honour. | strongly feel that the
reports sent to your honour are full of fabricated truths and | express my
deep protest for this kind of undemocratic attitude of prosecution.

The ACRs recorded by the past two Chairmen, and the support of the parents
association are a clear instance to show my honesty and to expiain the teli tale
allagations against me.

Vour decision to revert me not only results in the form of damage to the sincerity
but also shuts my future forever. :

Tharefore, Your honour may be pieased to reconsider your dacision if not to save
it daomed future of my own self, bul to comiort the whaole Priricipals community
trat have been subiected to a moral assauit. And side-by-side | would request your
honour Lo permil me to see you in peison o that | can explain the facts with the
support of all the documents. | shali be ever arateful it vour honour can act suitabiy
Cither (o conduct a thorough enqviry or to permit me to go for the grace of the
fnther authorities to sought justice.

‘Aith a deep conviction about the natural justice and profound respect to the

wisdom of the intellectuals of Kendriva Vidyalaya Sangaihan,

Yours truly

| 3
(E.M.Reddy)h

Copy to; 1. The Joint Commissioner (Admin).
2. D.C. (Personal).

Allosted _
Gndrnoed
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F.M. Reddy,
coee Applicant.

- Versus -

Kendriya Vidyalaya Sangathan

& Ors,
" eeee ReSponden'tS."

IN THE MATTER OF 3

Written Statement filed by

the Respondents.
-AND—

IN THE MATTER OF

The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,

Silchar Region, Silchar,

esss Leponent,

The humnble written statement
on behalf of the Respondents

as follows :-

contd.... p/2.
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1) That 9 arci P Davakoman, BQ,Oficiabivg

o Assistant Commissioner of the Silchar
Region on being authorised by the Respondent
I am filing the written statement on official
capacity. That I am fully aware with the
facts and circumstances of the case being the
Assistant Commissioner of the region and as
such I am competent to submit this written

statement.,

2) That the deponent states that allega-
tion/averments which is not bome out by records
are denied and not admitted. Any averments/
allegation which is not specifically admitted

hereinafter is deemed to be denied,

3) That the deponent states that before
controverting the contents of the paras made
in the Original Appiication it is pertinent

to epprise that K.V.S. is a registered society
wder the Societies Registration Act, 1860 and
fully financed by the Govt., of India with the
objective of (i) to meet the educational need
of children of transferable Central Govt.
employees including defence personnel by

providing a common programme of education.

contd.... p/3.
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(ii) to develop Vidyalaya as a model school in |
the content of National goal of Indian Education,
(1ii) to initiate/promote experimentation in

the field of education in collaboration in the

field of education in collaboration with other

bodies like C.B.S.C., NCERT etc. ond (iv) to |

promote National Integration,

4) That wk in the instant case the applicant
has challenged the KVS Memo No. F,7-7/2002 -

. K,V.S.(Estt.1) dated 26,6,2005 through which

the applicant was reverted to the post of
P.G.T. (Chemistry) which is his substantive

post having lien since 1997.

The parawise comments as follows =~

5) That with regard to the statements
made in para 1,2 and 3 are the matter of record

and as such no further comment is warrented.

6) That with regard to the statements made

in para IV and V of the application the deponent
states that as per the decision of the B.0.G.

the Advertisement was published and the applicant i
was appointed by transfer or deputation basis,

with other cenditions,:

7) That with regard to the statements made

in para VI & the deponent states that the

contdes s p/l‘5‘og
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applicant have to state the fact and as such
the same is denied. In reply it is sﬁbmitted
that as per the Recruitment Rules for the post
of Principal the Commissioner, KVS being the
appointing authority, may fill up vacancies on

deputation basis from amongst employees of Govt.

of India/State Govt./autonomous organizations

including KVS and CBSC affiliated + 2 schools
provided the candidates fulfill all the quali=~
fications prescribed for direct recruits,
Therefore, the contention of the gpplicant is
not correct., In so far as regularization of
appoiﬁtment offered on deputation basis is
concerned it is stated that the offer of
appointment issued to the applicant stipulated
that his deputation in KVS will be initially

for a period of one year or till further orders
whichever is earlier, It was further stipulated
that the period of deputation can be extended
for a maximum period of 5 yeafs depending upon
the applicant's conduct and performance and
administrative exigencies, Therefore, it can

be concluded that the regularization of appoint-
ment on deputation was not automatic and is

purely based on evaluation of performance.

contdee.. p/5.
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8) That with regard to the statement made
in para VII of the Application the deponent
denies the correctness of the same and in reply
to the para it is submitted that the contention
of the applicant is not correct., As a Principal
on deputation at KV, Panisagar the spplicant
could not give a good account of himself as
reported by the controlling officer. Accordingly
his performance report was considered by the
competent authority in the year 2002 and in
order to give him another opportunity the period

* of deputation was extended for another year. It

is also, however, not wnderstood as to how the
applicant could know his performance rating in
the ACR for the year 2001-2002 and 2002-2003,
the document being a confidential one, During
the performance evaluation in the year 2003,

it was found that the applicant'!s performance
was not up to the marklas expected from the
head of an institution, therefore, the control-

ling authority recommended the reversion of

" the applicant to the substantive post of PGT

(Chem.). As mentioned by him that the controlling/
reporting officer, vide his letter dated 2.7.2003,
appreciated the sincere services rendered by

the applicant is not relevant in the instent

case., The Assistant Commissioner of the Region

contd.... p/6.
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is the Controlling Officer who actually observes:
the overall performance of the gpplicent as

Principal.

) That with regard to the statements
made in para VIIT of the application the deponent s
does not forward any comment as x it relates to

the certification of other department.

10) That with regard to the statements

made in para IX of the application it is
submitted that as per Recruitment Rules candidates
can be appointed to the post of Principal on
deputation basis. As per the terms of deputation
the same will be initially for a period of one
year or till further orders which ever is

earlier and the said period of deputation

can be extended up to a maximum period of

5 years depending upoh the conduct and perfor-
mance of the applicant. In this case the
applicant could not give a good account of
himself even though he was provided with ample
0pportunity,.therefore, he was reverted to

the substantive post of PGT (Chem.). There-
fore, the action taken by the competent
authority is as per terms and conditions of

the offer of appointment.

contdse.. p/7
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11) That with regard to the statements

made in para X of the Application the deponent
denies the correctness of the same and in

reSponse to this para the deponent submits

that the contention of the applicant is not

correct, It is on record that a disciplinary
proceeding under Rule 16 of the CCS (CCA) Rules,
1965 is in progress against the applicant,
therefore, the reversion Order dated 24/26.06.20q2ﬁﬁ

i e

is valid in as much as the applicant failed to
manage the Vidyalaya as expected of him, being f

the head of the institution,

12) That with regard to the statements

. -

made in para XL of the Application the deponent
denies the correctness of the same in so far

as disposal of the representation.

In reply to this para, it is submitted |
that the reversion order was issued by the
competent authority after considering the work
and conduct of the applicant and, therefore,
there was no scope for reconsideration of the
order already passed by the competent authorify
and communicated to the applicant and lateron

he has joined the place of Posting at Kokrajhar.

contd.... pP/8.
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13) That with regard to the statements

made in para XII of the application the deponent
vehemently denies the statement and put the
applicant strictest proof thereof and further
submits that the order of reversion is caused

by the performance, evaluation of the applicant. t

14) That with regard to the statement made

in para XIII, XIV and XV the deponent denies

the correctness of the same. As already submitted
" the employees taken on deputation were considered
for regularization of their azppointment on regular
basis based on their performance. Therefore, the
persons/employees who could not perform up to the
mark wér‘e not considered for regularization of !
their appointment. It is further submitted

that the case of applicant is not solitary case

of reversion. There is also other case of similar
nature where the candidate has been reverted to
his stbstantive post for not performing well as

Principal on deputation. Therefore, the contention :

of the applicant is not correct.

That with regard to the statement made .
in para XLV of the epplication the deponent
denies the correctness of the same.mmt As
already submitted, as per Recruitment Rules
there is a provision made to appoint Princj_pai
on deputation basis on posts within the direct

recruitment quota.
contdese. 2/9.
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That with regard to the statement mede

in para XV of the application the deponent denies

the correctness of the same. The deponent submits

in response to the para that the reversion order
issued to him was based on the report of perfor-

mance and, therefore, the action taken by the

competent authority is valid.

15)  That with regard to the grownds set forth
by the applicant to substantiate the statements
and averments it is res?ectfully submitted that
in view of the above paras of the Written State-~
ment controverting the statement made in the

this spplication the grounds are no good grounds

and the 0.A, is liable to be dismissed with

cost.

16} That the allegation dbrought against

the respondent for non-considefatioﬁ of the
case in pro perspective and reverticn of the
employee are all baseless and as such does not
merit any considerétion for grant of any rglief

and liable to be dismissed,

VePification.

es s
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VERIFICATION

I, sri P. Devakumar, Officiating Assistant
Commissioner, Kendriya Vidyalaya Sangathan, Regienal
0ffice, Silchar, Distt. Cachar, Assam the respondant/
applicant ef the iﬁstant case de¢ hereby solemnlywverify

'that.the statements made in thé paragraphs | & 5 9,
13, 14 ] 14 ‘are true to my kﬁQWIedge, thcse
made in paragraphs &, 7, &8, (0, (1 8 12
are being matters eof receras are true informatiep

derived therefrom which I believe te be true.

And I sign this verificatien teday en this the

(ol day of O uwo— 200k,

<:€§§fﬁfiikwﬁ2Aci:::;_ff\

Deponant )
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GUWAHATT BENCH' :: GUWAHATI

0.A. NO. 163 / 2003

IN THE MATTER OF :

————————————— Applicant
" ~=Vs-
Kendriya Vidyalayé Sangathan & ors.

- —===--== Respondents

—AND-"

IN THE MATTER OF :

" Reply ~to the written statement “and
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additional statements on behalf of '

" the applicant.

"The applicant most respectfully beps to state as follows

/
T That the applicant has been served with a copy of
written statement through his advocate and after going
rhrongh the gcame has understood the contents thereof and

hence reiterate all the statements of the original applica-

"tion"and also the following additional statements against

~ the correspohding paragraphs of the written statement.

2.  That with regard to the statements made in paragraph 6

dnd 7 the written statement , the respondent have admitted <

“the fact that the appli¢ant has been appointed after ‘being
selected for direct appointment agaisnt open advertisement

‘and all the principles are regularised on the basis of the

hverfarmance. Hence, it cannot he said as deputation, rvather
T :



g

it is in faer a recular appointment. Fven if it is assumed

that the appointment was on deputation, then also the re-

.

spondents cannot revert the applicant to the post of PGT in

asmich as he was taken from the post of Principal, Navadaya

"Vidyalaya Samiti, moreso, by adopting an arbitrary manner

"3.  That with regard to the“statements made in paragraph 8

and whimsical discretion.

“!of the written statement, theé aplicant reiterate all the

statements made in the relevarnt paragraph of the original

"application. The applicant alsoc states that the respondents

v

have eiven a number of wrong statements in this paragraph

and hence relevant docnments have not bheen placed with the

written statement. Re it stated here, that 2as per Rule 87 of

‘Commissioner that must be based on the report of the “con-'*

K.V.8, (Code the Chairman of Vidvalaya Management Committee

ig the reporting/ controlling authority of the Principal and

“"hence whatever decision is to be taken by the Assistant

“trolling “authority ‘and the ‘Assistant” Commissioner cannot
impose ‘whimsical decision on”kis own, as has been doné in’:i:
thé"instantlcaSef The applidgﬁt'féiﬁéfaté that hs control= "
ling authority / reporting authority submitted his ACR for -
‘the year 2001-2002 and 2002-2003 as excellant against “all =
the columns of the ACR form. Hed there been any adverse mark
"for the vear 2001-2002, that should have heen communicated

to the applicant, but no adverse remark has heen communicat~’

"ed by any autherity and hence it is presumed that the re-

'viewing ‘authority has accepted for the year 2001-2002. For

2002-2003 also, the reporting authority submitted excellant

repert by'the'reviewing authority, with malafide intention,

recorded adverse entry after filing the instant original

applicant, and odmmunicated“tﬁ@“éém@l”The‘apﬁliéénf"fdrthek'”
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states that hé has sufficient documents in hand which’ u
“states that ' the’ repérfinéwéﬁﬁ6rity "has given excellant
‘remark in respect of the applicant. Hence, it is very much
“clear that the Assistant Commissioner has acted malafide and
‘whimsirally in issuing ‘the reversion order and the same is
not at all basea on the performance of the applicant and
henece tﬁe applicant crave the leave of this Hon'ble Tribunla
“to  put the rpspbndents in strictest proof of their state-

ments,

L4, That with regard to the statements made in paragraph 10

"“of the written statément, the ‘applicant deny the same to the

"extent that the applicnat ¢ould not give a good account of
-“" himself ~even ‘though he was provided with ample opportunity
" and therefore he was reverted. In fact the respondents have “w%
"reverted the ‘applicant With' extranecus considération and
! with malafide intention and hence the respondents may be put
"to the strictest proof of their statement with documentary
evidence, Be it reiterated that for 2001-2002, there is no
adverse entry in as much as had here bheen any adverse entry,
i that must have heen communicated. and for 2002-2003, the
T reviewing aﬁthoriry made the adverse remark, as the appli-
cant challenged the reversion order, and the same has been
9 "made with malafide intention to sustain the reversion order.
Hence , applicant is fully eligible to be absorved as Tregu- =,
;f%lér Prinecipal on his performance. That with regard to the
statements made in paragraph 11 of the written statement, -

4 the applicant “reiterate His statement made in the corre-

e

' sponding paragraph of thé original ‘application. The appl

e

- cant also states that no diséiplinary proceeding - was in
tiated hefore the reversion order. But after the said rever=

"sion order, as the applicant abproched this Hon'ble Tribunal
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“ The charge is that -

challencing the same, the respondents with malafide inten= '

tion and to sunstantiate reversion order, issued a memoran-—

‘dum of charge vide No. P.14-7/2003- KVS (GR)/7515% dated 28~

7-2003 and thereby brought a baseless charge agaisnt him.
144

as principal on deputation basis at

K.V. , Panisagar, has appoifited his wife Smt. E. Sridevi on

“'part time contractual basis”in the year 2001 violating ' the
‘provision of Education Code. Against that ‘memorandum of

“‘eharge  the  applicant submitted his “reply dated 6-8-2003

stating inter alia that heé has not violated any provision of *

the education code as mentioned in the memorandum. He also’

‘stated that as Smt. BR. " Sreedevi was selected by the

" selection committee and recommended her name for appoint-—

ment ., she was apponinted as per the circular of the organisa-

“tion. TInspite of the said representation, the aunthority

imposed a minor punishment of "Consure” vide order dated 31-

3-2004. Against that order the appeal is still pending

before the sauthority. Be it further stated here that on the '

" same charge the respondents™sérved another memorandum dated’
6-12-2002, ‘and against ‘the 'same” “applicant submitted his “-
“'réply dated 16-1-2003 atd ‘thereafter nothing was done 6n the =

‘same. But after illegal reversion order, the authority again' -

served the charge sheet dated 28-7<2003, only with malafide °

‘intention and to support their“illegal action of reversiohn. -

"6, That with regard to the statements made in paragraph

12, 13 and 14 of the applicant reiterate and reaffirm all

the statements made in the corresponding paragraphs of the
original application. The applicant states that the respon-

dents issued the reversion order with malafide intention and

not basing on the performance records. This will also be

blear " from the letter dated ¥30-7-2003 through which the
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" ‘Ghairman’ of the said schéol forwarded the appeal of the

‘applicant. In the said lefféffkféo”fhe said authority speci-— =
”fically'Statéd”that'the"vid&éfﬁYa‘has witnessed a trémandous

progress under theé able guidance of the applicant = specially -

in the matter of eliminating the corruption and indisci-
pline. The applicant also rely on the report of Annual’
Academic Inspecticn 2002-2003 wherein the Bducation officer,

KVS§, Rﬁgionél Office, Silchar specifically wentioned as

"follows

"(VITI) ACADEMICS
The result of the academic year 2001-2002 is as

"follows -

“"class T to VIII = 100%, IX - 88% and X - 91% " .

“ while ~comparing ‘the previous years Board ' Result
“satisfactory. ' The “Principal assured "that  the
efforts are being initiated to produce 100% result
in Class X during this academic year. The Principal
said that 7ero periods had been arranged for elimi-
"nating the weak areas of slow learners and weekly
time schedule 1ig given to the teachers for the

‘efferitve implementation.,”

From the ahove fact, it is very much clear that the respon=’

‘dent did not consider the reéords regarding service rendered
by the applicant and without basing on the performance, " .
“issued fhe reversién ordér at the instance of the disruptive

"elements. -

Copy “of the letter dated 30-7-2003" -

i “dnnexéd herewith as Annexure -F.

Copy 6f Inspection report 2002-2003
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is annexed herewith ac Annexure =G,

7. That with regard to the‘statements made in raragraphs

15 to 16 of the written statement, the applicant states that’
in view of the farts depicted above, the respondents conten-
tion is baseless and are noft supported by any documents.
Infact the respondents have'reéVerted the applicant “illegal=-

ly, whimsicélly and with bias. Neither the respondents have

' gone through the document noF éonsidered the performance ' of

the ép?licant”and hence the ‘eriginal application is 1iable’ :.

to be allowed with all tonsequéntial benefits and cost. Be
it stated here that most of tHe Principal who were &selected
along with the appleant and were appointed on deputation

hasis have heen regularised refently vide order dated 28-6-

2004,

copy of the regularisation order is

annexdd herewith ac Annexure - H.



i VERIFICATION

I , Shri Edunari Mounenaaf Ré&dy, Son of Sri Ranga
'Rébdy, aged abonut 46 vears resident éf Ramkrishna Mission,
K§%fajhar , P.0., & dist -Kokrajhar (Assam) at present work-
ine as Post Gradunate Teacher, K.V. Xokrajhar, do hereby
vﬁvify that the gstatements made in paragraphs 1 to 7 above
nﬁn triue to my pevsonal knowledge and the submissions made

therein, T believe the same to be true and T have nnt sup-

pressed any material fact of the case.

Atd T ‘sien this verification on this the :%ZE~*th day of

T August , 2004 at Guwahati.

Edunurvs m OLLV\QN\&QO/‘/ R&ﬂﬁw, .

Déte: 1L.% .04 . Signature

Pilave B Q\\,wa\'\ay“ '
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FENMDREY A VEDY AL AYA SANMCATIHAN
REGCRONAR OFFICE, SILCHAR

NOL T, 5-8/KYS (51)/2002-2003/ DATE: 19/09/2002
“ap
REPGRY OF ANNUAL ACADEMIC IXSPECTION: 2002-2003

VIDYALATA IRSYECTED: KV-PANISGAR = 5
DATE 6F INSPECTION: 17/06/20G2 AND 18/09/2003

INSPUECTION THAM:

L. SHRIL P BEVAKUMAZ, 110, KVS ROy, SILCHAR
2. SHRI. 8. MEGHANATIAN, PRINCIPAL, EV-MASIHPUR

3. SHRL ATAE BINGIL, PRINCIPAL, KV-IAILASAIIAR

ABOUT THE VIDYALAYA: -

Kendriya Vidyalaya, Panisagar established in 1984 under civil sector (BSF, Panisagar). It is a single
section school having classes” up to X with strength of 229 students as on 18/09/2002. The post
of PGT (Hindi), TGT (Skt), TGT (5. St) and four posts of PRT are lying vacant. Contractual
Teachers are engaged for the above vacant posts except for the post of PGT (Hindi) due to the
non-availability of suitable candidate. One post of Lab. Attendant is surplus as per the current
year's staff fixation.

I)  INFRASTRUCTURE: -

The Vidyalaya is running in a temporary building provided by BSF authorities. Number of rooms available is
insufficient. The separate rooms are not available for Compuler Lab, SUPW, Music, Junior Science lab,
‘Actlivity Room for Primary Students. Three Primary Classes (Class I & III) are localed about 260 meters
away from the main block.

SUGGESTIONS: -

1. Plastering of the walls of classes IV, V & VI block has to be done.

2. Tube Lights frames in class rooms do not have tubes. Connecting wires are loosely hanging out in
almost all frames. The entire building needs re-wiring and replacement/rcpairing of electrical filtings &
fixtures.

Fans are insufficient in classes IV, V & VI. Four fans available in the lab may be redistributed.
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¢ Water seepage is noliced in niany walls of class rooms. Necessary roof treatment to stop Uis may be
expiMd.

. 5. The primary block which is about 200 meters away from the main block has no toilets. The
canstructions of toilets left haif-way need to be completed immediately.

0. Open swilch boxes at the entrance niay be covered to avoid any possible untoward incident and ensure
the safety of the students.

7. Two TV Sels lying unused should be utilized for the benefit of students.

3. Effoils may be miade o construct three more class rooms through chairman, VMC,

b

II)  LABORATORY: -

One Laboratory with wo long working tables is available. Enough equipments and chemicals ate avaitable,
Fans and instrumcnls kepl oulside nead regular dusting.

III)  COMFUTER EDUCATION: -

Three Compulers are availuble and functioning veithout any UPS. A Computer Literacy Progranimie has
bean arranged for Class III to X. Sti, B. Suresh, SUPW Teacher is teaching in computer classes. As U
SUPW leacher does nol passes any compuler diploma, a qualified computer instructor may be engayed. It
was observed thal, there were no sufficient stools/chairs available in the cor puter lab lo accommodate
the students. Efforts may be made to purchase piore stool/chairs and also recommended to go for seven
more cumputars wilh Urs, ‘

IV)  LIBRARY: -

It has been observed that sufficient number of periodicals and books are available in the fibrary. The
librerion scems Lo be enthusiastic and takes_interest 1o inculcale reading habits among the students by
issuing books, The rzading room is well maintained. The library is functioning vzell, One comiputer may be
provided to the library to computerize the library services effectively. The librariah has been asked to
organise book exhibition, display of nev arrivals etc. for the benefits of students & staff. Magazine display
board can be procured Lo display all the magazine systematically.

V)  BEAUTIFICATION AND UPKFEP OF VIDYALAYA: -

The Cleanliness of School Premises was found satisfactory. School Garden and House Garden are being
maintained separaicly. The Principal was asked to buy some nmore flowerpots to beautify the interior area
of the School Building. Portraits of eminest. Scientist displayed in front of Principal's Chamber may be
displayed in the convenient places all over the School building.

VI}  GAMES AND SPORTS ACTIVITIES: -

The students are using the BSF Parade Ground to practice all games and sports activities. The activities are
being conducted as per the Vidyalaya Schedule and Annual Sports Day was conducted on 31% August
2002. The Vidyalaya has identified two ‘games viz, Basket balland Volley_Ball,

VII)* CCA AND OTHER ACTIVITIES: -

The CCA activities aré planned and the activities are being conducted as per the schedu_le__"gﬂlqr_}g four

houses. An expert is conducting Yoga Classes for 120 students of classes 1l to VI[,~ ™

The PTA has been reconstituted as per KVS new quidelines and the General Body Meeting was conducted
on 15% September 2002. The Principal is advised to take all possibie steps for the promotion of Games &
Sports and other non-academic activities/skifls.

tJ

A

B

oW
PR



R L
it |

/ : —\\ - | | bb
Sy | |

,/ VIIT) ACADEMICS: -
The result of the academic year 2001-2002 is as follows:

Class I to VIIL 100%,; IX 88% and X 91%. While comparing Lhe previous year's Boa,d Result (i. e. 66.6 %),
the resull of the year 200172002 was Tound salisfactory. The Principal assured that the efforts are being
initiated (o produce 10075 resullii Class % during this academic year. The Principal said that zero periods had
been aranged For elininating the weak areas of slow learmers and weekly time schedule is given lo he
teachers for effective implementation. S

The foliowing observations were made by the Inspecting Team during the Annual Academic Inspection.

i) Teaclier’'s Diary vvas not written objective based in some case, systematically and in true spirit.
ii) Separate W copy was not maintained by some students.

iii) Some Teuchers are lagging tzhind in coverage of course as per KVS Spiit-Up of syllabus.

iv) Casual attitude has been observed in the correction of CW & HW notebooks.

V) Student's participation in some of the classes was found Very poor.

The above poinls are discussed in the staff meeting & the Teachers were advised to rectify their
deficiencies/weak areas. The Principal was further asked for ionitoring the teaching - learning activities

and give guidance o the contractual / part-time teachers to make their teaching methodolagy more
effective.

IX)  OFFICE RECORDS: - - o :

. {
- It was noliced during the sample checking of school records that the office staffs have not maintained the
C. L. Rejister & Staff Attendance Register in a proper way. The Service Books of Some of the Teachers
- were not found up to date & the numbering of pades in personal file was not done. The Principal should

take necessary sleps to maintain all the office records up to date and also ensure proper keeping of
records in a systematic way. , ~

_The Principal should send a compliance report with in 30 days from the receipt of this report detailing the

action planned / taken with regard to the suggestion made in the report. L

H1

@C}NQ C——\u . m...\
———-—("‘ \
(P. DEVAKUMAR) 20 -9.02
Education Officer

KVS, Regional Office
, ‘ Silchar

P. DEVAKUMAR
Education Off.er
KVS Regional Oifice
.Silchar-788 0ul




PSSR

— V7

KENDRIYA VIDYALAYA SANGATHAN
(kssit. -1 Section)

1.7- 7/2002-K VS (Jesstt.1)

R

——

CQFI ICb - URI)LR

ANNEXVRE— H u>
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In view ol emerzence of 36 vocancics in the general & OBC category. the Commissioner.

VS hpyn‘ww annm'pts ne; f‘r\llo\n{q’n Driqnir\nk o)

{ Rnnr{nua \/w“walmmv on rnm\lar basis, who have

been working on depuigiion busis against the lemporary posts of Princijul in x\mdn\'d Vidyuluyas
on an initial pay of Rs.10000/- 1 m the pay scale of Rs.10000-325-15200/- or as admissible undcr the

rules with immedinte effoct,

mr tar-ce ¢go 1Ar iy \v‘ ha deter vinad 1 (‘ ”\ < fxcr‘(}rdlv‘]n
1e1r inter-ge senic l 1 minza uncer ine nucs

Lo their rank in ihe seleot pdnd, which is indicui=d as per serial order of this list .

St.No.

1
2

o =W

Q)

N

8

2 Ndime a{"I’anipél
Sh.R.Vaithilingam
Smt.L.Ramchandran
Sh.R.K Lale"
Sh.C.Karunakaran
SmiVijay Lakshmi Das
Sh.S.K.Upadhayay
Sh.DV.Ramakrishnan
Dr‘S.P.Thakur

— _DLE.BDatnagar it

10
11
12
13
14
15
15
17
18
194
20

24

2%

260

27
28

—iee “’wal
Sh D P Mahapa.
$nAnll Kurrar
SmLPoonam Mank
,' ’ $n11.M.K.Kulshreshnwa
sSmt. éanjana K Bassi
Smt Rajni Uppal
shiiaay Babu
Sh.R}.:P,Chahar'
$n;G;s,.rv1enta .
Sh.S;K‘T'yagi g
Sh.N:M.Vardarjulu
Sh.Renjan Kishore
Sh.VK.M.Karkal
&h.G.Rama Rao
Sh.Ombir Singh

——smsKBehira- T

ShA Km.
h A S Bhat™

P

R N A L
aE A . ¢

wqftwa ’
\2-fyley

B

KV where working
AFS Naia

iINS Mandovl

No.2 Sagar

Khurdaroad

Sunabeda

Okl OMS Dhanbad
Maithandam

Meghahatuburu

CTPS Ghandrapur—"""~=

Salua

No.2 Binaguri
Maida
No.4 Jakndhar
Suranussi
Mandi
Rawalk
Birpur D'Dun
Joshimath
NHPC Banbasa
No.1 Faridabad
Chabua
Kokarihar
Lokra
fMissamari
Amengong, (:uwahun i

Nagaon

Upper Shilong
Nerist

M)’T}})_ _
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.2 Sh.D.Chatlopadhaya - o - Panabarl - v | "/
® 3 . smtBMishra . - - o -~ Happy Veliey o : o
31 - SmtS.KMurthy o Kurnool * '
22 SmtvasanthiKrishnan ONGC Rajamundri
~-——33—*~‘-7—~fi§nmar_taksgnmi-~’~"~‘i'-“’-"‘-'2‘ e SKU, MhaRthapUr —

34 CMoNG e AL T e Rewa

35 -Sh.V.’TtwiaQa;'aja|w' -~ B Zawar Mines -
3 ShSagechdranf. ~ NoiaFSSuraigarh -

02  Theappointment is subject to the following terms & conditions:- -
a) They will be on probation for.a period of two vears with immediate effect, which
may bBe, extended by another twe years for the reasons to be recorded 1n writing.

Uppn-success ful. completion of probalion period, they will be confimed (in their
Pk BE ISR R : L

L ‘ |
— b). During probation and thereatter. until they are confirmed, their services are

| terminable by one month’s notice on either side without any reasons. The

appoiniing authorily, however, reserves ihe right o ierminate the services before

the expiry of stipulated period of notice by making payment to the appoing'ee ofa
/W . sum equx:'alc'?t to ‘thc pey and 3}10‘.‘.’ances_ for the period of netice or t}}e
' unexpited .perfion :ithereol. They wiil draw the allowdnces and other benefils in
+. addition to pay .at Central Govt. rates as admissible to Kendnya Vidyalava -

Sangathan Bmployess. They will be lieble to trensfer any-whers inIndia,

P e, B e et P e —_—

«) v T & conditions of service governing the appdintment are as laid down

v ey - - . . .
had Lf\f‘f‘ ‘"I‘\Y‘ T\' l’ﬁAl"\’Q \]|A\'OIO\IOC nc QW\PV\ADI" Fff\m timmae tn time
LR ULl dUL Dl iy G v i) GaG )y e wew KA §1 8Lt G0 B R 0SS IRS PRSI R L T

&) In'dase of any dispute or claim against the Sangathan. the court at Delhi alone - -
ha ' '

e ir e diafian ta deeide anv dignute arigine out of or in reenarct of sarvice or
ave juriédiction to decide any Qispule 2nsing Ot o OF 22 2% t of servig

v .

. =i St

- any olher conirdcl.
¢) Fornon-KVS cmployees )
. They will be considered for absorption in the services of the KVS subject to their

ingness and concurrence of their parent departinenit.

3 £} Theirinter-se-seniority will be according to their rank in the Select Panel. which

Jis mdicated a5 per the serial order of thishist. . ¢ w

s

oL DT | - (RATVIR SINGH) ©

o . : T Dv, Commissioner (Pers}
: For Commissioner
Distribution:~
1. Individual concerned.
“ 1. 1‘.1.4‘...“.1"‘... eyt e ess s TIVTC IR o T TS N2 Y + &+ UPUR I ) P .‘A. .
2. Trie Assistant Commissiotier, noto, At Reégivia fflees wilrl irig ieqliest tu .
e keep-a copy .of this-oudar in the. Lepsonal File of the-ndivi wal-concerned and .

* . I3 v . . . 1 .
pke the necessary entrizs Lo this effect in the. Sarvice Rook with proper

altesidire.

Office order file. _ S
. f(.:. ' ) .,]’
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